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SeL. 3ingh & 2 others sa Applicants
Vs , i
Unian of India & Others 2iRge Respondents . ?

Hon,Mr ,Justice U.C.3rivastava, V.C.
Hon, Mr. K. Obayya, A.M,.
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(By Hon, Mt, Justice U.C.Sridas tava, V.C ¢)

The applicants have Q;apprnached this Tribunel praying :
that the order of the Divisional Manager, Allahabad may be |
rescinded and a direction may be issuved to them to revise
the extant seniority list and ensure the benefit which i
hzs bmeen rendered inadmissible in conseqguence of
misconstituted seniority positicn., The grievance of the
applicants is that panel for promotion to Guard Grade-C,
in the scale of Rss130-225/~ was formed and accordingly 64
k persons vere listed and cons ldered for promoticon in

different zones of Northern Railuay, attended the pramo tion
course in the Zonal Treining 3chool at Chandausi, the

result of which was declared on 16-2-1371. Some of the

unswccess ful candidates could not be promoted and they
yere allowed to repeat the courses and it was thereafter
promoted much after the successful candidates yere

promoted. The applicents became aware of the seniority
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nos ition when the combined list of seniority of the
Guard Grade 'C' werking in Allahabad:was published
and they 1learned that the persons,who gqualified

‘, subs equently and failed earlier, have enbleocy been
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placed senior to them, This seniority list was published

o

in the year 1984, The applicant filed a rcpresentatinn'
li.z |
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ax *  against the same, a cOpy of which is annexed to this /
application as Annexure-I11I1, The repressntation was
fFiled on 5-&557. In the re oinder affidavit it
~has been mqntiuned by the applicants that the applicants
- filed ;epraéantatinns, i,e. ONE rapraﬂeﬂtﬂtiﬂﬁ' on
20-11-79 2nd another on 25-8-81, It appears that
| fﬁhﬁgraprﬁsantatinqs of the applicants yere not
a2 ?}3 e R alloyed inasmuch as the information regarding ths
| nnn-grantig of the prayer to the employees' union |
has heen given, ‘a cnpy of which has been filed as F
Annexures 4 & 5 in yhich a reference regarding '
representation of applicant has been given., The
 &pp1iuants' diﬂlnot take any action therzaFt?r. ;
When a Fresh seniority 1ist was issued in 1987 the

appliﬁant challenged the said seniority list. y

v 72;' The raSpundunts put in an appearance and
' of - :
,gﬁﬁilungad the right/the appl;cants to file the j.

§[?ﬂnﬁﬁﬁﬂn’an the ground that the s eniority 1list

a ::iﬂﬁt ua.a bh! 1131'- nF 1976, which uaS repeated in the ' *
;.f?%i ahﬂ thﬂfgaftﬁf in the year 1987 and the 1 t
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claim is barred by time and cannot be

| %S@ﬂﬁ Ths naﬁruﬂsntatiana were filed by the
s and hnia Teply was giuan to the Union and
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_ _ar,uf"n.ru, the Tribunal cannot entertain the applicztion
The of ' .
ne list or 1975, finalised in the year 1979 and thereafter
R gRT
in 1987 yere barred by time, Accordingly the application

S L
3 .a?qﬁﬁaad. Hoyever, it is ror the applicant to |

y :; *Bﬂgﬁhﬂh the Railyay administration to look inte the
__ﬁ §Tfﬁmﬁﬁﬁﬁ of the applicants,

- [ ) ) Vice-Chairman,
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